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AND 
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;hether rporters of loc:l papers may 
be allowed to see the fair co:: Of t 
judgment ? Yes. 

To be r eferred to the reporters or not ? 4/v 

3 • 	 vJheth r Their Lrdsbips wish to see the 
fair copy of the judgment 7 Yes. 



J U D G M E N T 

N .SENGU?IA, iEi. ER (j) , 	This application is for passing an orer of 

retention of a quarters by the applicant which had been 

allotted to her father $hri Narendra Nath Singh who as 

an employee in the Postal Department. The said Shri N.N. 

Singh r:tired from Government service in Se:tember , 1989. 

The aoiicant's case is that she is now a Proof Reader 

in the Postal Printing Press at Bhubaneswar and she 

joined in epteober, 1983. 3ut long prior to that sh 

along with other members of the Family1  was outtiq U? 

with her father Shri Narendra Math Singh in the civarters 

in the Postal C1ony, Unit-IV, I3hubarieswar. Instead of 

allotting the quarters in her favour, desondent No.3 has 

directed Resoondent No.4 to evict the applicant alorigwith 

her father from the said .quarters. The applicant made 

representation on 30.5.1990, besides the one earlier 

made on 20.9.89. The apolicnt who has appeared in person 

has urged that as she has been living in the said quarters 

since long arid as it is not possible on her oart to vacate 

the quarters, and as there are Rules entitling her to 

retain the cuarte.rs, Respondent No.3 may be directed to 

order re:ention of the said quarters by her. 

2. 	 The Respondents in their counter have mai:t.ined 

that theapolicarit is an emoloyee of a different wing and 

she has to wait for her turn to come to get a auarters 



0 
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allotted to her from the ?oul from which she is enìtitled 

to have one. They have further maintained that the uies 

do not autborise retem:ion of the quarters by the an 1ic.nt 

or any member of her fathers  s family. 

3. 	 Ie have heard the applicant in person and 

Mr. 	.4isra learned senior Standina Counsel(0) for 

the Resoondent.s at some length. From the submissions made, 

it can be said that the apo.Licant bad been stayinq with 

the retired employee Narenidra Math Singh in the said 

auarters, she being the unmarried daughter of aurondra 

Math singh. The applicant remained in the auarters, as it 

aoers, for defLnitely morethan three years. Accoriing to 

the nrincLoles deciIed in C.1. No.12035(7)/79.POL,II 

dated 1st May, 1981 any unmarried daughter of a retired 

:avurnmerrt emloyee is entitled to a concessi 	in the 

matter of allotment of Government accommodation. The 

condit Ons are that such unmarried daughter herself would 

be entitled to Government aco ommodationi and further that 

the concession would be only to the extent of providing 

accommodation one type below the one qhich was in 

occu:ati:n of the retired Government em.loyee. Mr. Misra 

has v ery vehemently contcndnd that the applicant should 

wait till her turn 	comeand she will get quartem 

from the Postal Printing Press Pool allotted to herarid 

there is no justifiable ground to rush to this Tribunal. 



e are not much impressed by thLs contention of ir.isra 

in view of the aforesaid Office Memorandum. 

In these circjjnstances, we would direct 

tat the Jespondents should orovide accommoiatiori in 

terms of Paragrh-7 of the said Office Memoran'um. 

case is accordingly disposed of 

leaving the parties t bear their own costs. 
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